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December 1970. The Reserve Bank's 
permission is ifger-atta subject to the 
condition that entire catch of fish 
through the said two trawlers will he 
exported outside Tndla. The Bank’s 
permission is also without prejudice 
to the decision that may be taken by 
it on UClL’s application -under Sec
tion 29(2)(a).

Use of Hindi in Ministries and Public 
Sector Undertakings

1723. SHRI S. M. BANERJEE: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether three sub-committees 
are being appointed by the Govern
ment to exasnine the use of Hindi in 
the Union Ministries and Public Sec
tor Undertakings; and

(b) if so, the facts thereof’

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI OM 
MEHTA): (a) and (b). No such 
sub-committees are being appointed 
by the Government

However, the Committee of Parlia
ment t)n Official Language constituted 
in accordance with the provisions of 
section 4 of the Official Languages 
Act, 1963, at its first meeting held on 
4th March, 1976, decided to constitute 
three sub-committees which will re
view the progress made in the use of 
Hindi for the various official purposes 
in various Ministries and Departments 
etc as follows: —

First sub-committee; (a) Ministries 
of Defence, External Affairs, Educa
tion, Home Affairs, Law, Justice & 
Company Affairs and the Department 
of Personnel & Administrative Re
forms;

(b) Teaching of Hindi, mechanical 
and other aids and staff for transla
tion work and other Hindi work.

Second sub-committer: Ministries
of Railways, Communications. Infor
mation & Broadcasting, Agriculture 
and Irrigation.

Third sub-committee: Ministries of 
Finance, Petroleum and Chein^i*, 
Steel & Mines, Energy, Commerce, 
Health and Family Planning, Labour, 
Tourism & Civil Aviation, Transport
& Shipping, Department at Science 
and Technology etc.
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Import Licence to Coca Cola Export 
Corporation

1725. DR. RANEN SEN:
SHRI INDRAJIT GUPTA:
SHRI C. K CHANDRAPPAN:
SHRIMATI FARVATHi 

KRISHNAN:
Will the Minister of INDUSTRY 

AND CIVIL SUPPLIES be pleased to 
state:

(a) whether Coca Cola Export Cor
poration A. U. Import Licence was 
only for Rs 2 lakhs;

(b) whether Government have 
granted import licence to the value of 
Rs. 7 lakhs, Rs. 16 lakhs and Rs. 15.12 
lakfas respectively in the last three 
years; and

(c) if so, the reasons and facts 
therefor?

1-12 -1973 »HT35r?*rPT SI 
w m

r39,l 55 53,170
^28,930 43,275
f28,930 43,750
r32,560 47,650
28,930 40,153
39,155 51,240
27,720 30.700
23,650 35,910
28,930 32,000
27,720 37,003

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B . P. 
MAURYA): (a) M/s. Coja C?la Ex
port Corporation were granted Actual 
Users’ import licences for a total value 
of Rs 1,95,200 during 1971-72.

(b) and (c) With effect from 
1-4-1971 the import replenishment to 
the Coca Cola Export Corporation 
against their exports of concentrate 
was reduced from 20 per cent to 4.5 
per cent. The import replenishment 
quota was also being used to meet 
the requirements of concentrates of 
their existing bottling plants. In view 
of the sharp »*eduptlion in the import 
replenishment quota, ad-hoc actual 
users’ licences had to be issued to 
keep the bottling plants in operation. 
Such an ad-hoc actual users’ licence 
of Rs. 7 laldhs was issued during 
1971-72 Bringing the total of actum




